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IN THE INCOME TAX APPELLATE TRIBUNAL
PUNE BENCHES “A” :: PUNE

BEFORE SHRI S.S.GODARA, JUDICIAL MEMBER
AND
SHRI DR.DIPAK P. RIPOTE, ACCOUNTANT MEMBER

TIHT AT . / ITA No’s.717 & 718/PUN/2019
AT 99 / Assessment Years : 2013-14 & 2014-15

M/s.Mapro Foods Pvt. Ltd., The Principal
3, Kushal Kunj, Chesson Road, Vs. | Commissioner of Income
Panchgani, Tal Mahabaleshwar, Tax-3, Pune.

Dist. Satara — 412805.

PAN: AACCM 2974 Q

Appellant/ Assessee Respondent /Revenue
Assessee by Shri P D Kudva — AR
Revenue by Shri Keyur Patel — CIT(DR)
Date of hearing 06/12/2022
Date of pronouncement 06/12/2022
29/ ORDER
PER BENCH:

These twin appeals of assessee for Assessment Years 2013-14
& 2014-15 are directed against the separate orders of Principal
Commissioner of Income Tax-3, Pune’s in case no.Pn/Pr.CIT-3/263
MFPL/2018-19/3654 & no.Pn/Pr.CIT-3/263 MFPL/2018-19/3692
for the A.Y.2013-14 & 2014-15; respectively in proceedings

u/s.143(3) of the Income Tax Act, 1961 [in short “the Act”].

Heard both the parties. Case file perused.
2. It emerges during the course of hearing at the outset that the
assessee has submitted its letter dated 05.12.2022 seeking not to

press the instant cases as follows:
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L Mapro Foods Pvt. Ltd.
122, Shendurjane Wai - 412 803, Dist. Satara,

‘%WVV‘/ Maharashtra, India www.mapro.com

Tel.: +91 7796662345 Email: info@mapro.com
CINNO: U15110MH1990PTC054865

Income Tax Appellate Tribunal, Pune ‘A’ Bench, Pune

M/s Mapro Foods Pvt Ltd, Vs Pr Commissioner of Income -3,
Satara Pune

(Appellant) (Respondent)

Appeal No: ITA/717/PUN/2019 Asst Year :2013-14

Appeal No: ITA/718/PUN/2019 Asst Year :2014-15

Dear Sir,

The above appeals against orders u/s 263 passed by Pr.CIT-3, Pune are fixed for hearing
on 06.12.2022.

We have raised three grounds in each of the appeals challenging the respective section
263 order.

Following the section 263 order, the AO has verified the issues arising therefrom and
passed orders dt 30.12.2019 w/s.143(3) read with section 263 by making certain

disallowances. These are contested in appeal before CIT(A).

We do not wish to pursue the appeal against section 263 orders. The grounds of appeal

are not pressed. The appeals may be disposed of accordingly.

For Mapro Foods Pvt Ltd -

W
Mayur Vora
Managing Director N O

Registered office :
Kushal Kunj Chesson Road

Panchgani - 412805, Dist. Satara,
Maharashtra, India

The Revenue is equally fair in not objecting to the foregoing

withdrawal of appeals. Ordered accordingly.

The assessee’s two appeals are dismissed as withdrawn.

Order pronounced in the open Court on 6™ December, 2022.

Sd/- Sd/-

(DR.DIPAK P. RIPOTE) (S.S.GODARA)

ACCOUNTANT MEMBER JUDICIAL MEMBER

9T / Pune; f&AT / Dated : 6™ Dec, 2022/ SGR*
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